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Dated; 3.7.1996 CAMP: GOA 

Heard Mr.Navalkar, counsel for the 
applicant and Mr. E. Badrinarayan,c.unsel 
for the respondents. 

2. 	Though the respondents have raised. 
a plea that Applicant No. 2 is not 
authorised to represent Applicant No. 1. 
However, the learned counsel for the 	- 
applicant.  draws our attention that.the 

1 	 All India Telegraphs Engineering Employee 
Union Class-Ill is none other than 
Applicant No. 1. They have authorised 

. 	Applicant No. 2 to represent the Union. 
The counsel for the applicant submits 
pursuant to the disposal of the SLP No. 
8514/92 by the Supreme Court vidé dated 
4.8.1992, the applicants, had made a 
representation to the A. General, 
Telecom Department, New Delhi on 10.5.93 
and reminders were sent to consider the 
same. The respondents have not given 
reply to them so far. In the circums-
tances, while disposing of the OA.,,we 
hereby direct the respondents to consider 
the representation dated 10.5.1993 and 
dispose of the same by passing a speaking 
order within a period of 3 months. The 
OA. is disposed of with these directions. 
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